
UPPCB 

Regional Office, U.P. Pollution Control Board, Noida 

1oSO -71/2o20 7S712/202 
To, 

The Registrar. 
The National Green Tribunal 
Principal Bench, 
New Delhi 
E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com 

Sub: Compliance report in compliance to order passed by Hon'ble NGT, New Delhi on dated 
07.08.2020 in matter of OA No. 889/2019 Residents of Antriksh Kanball 3G, Sector-77 
Noida (Applicants) Vs State of Uttar Pradesh & Ors (Respondents

Sir, 

With reference to the subject mentioned above, this is to inform you that in compliance to the 

order passed by Hon'ble NGT, New Delhi on dated 07.08.2020 in matter of OA No. 889/2019 

Residents of Antriksh Kanball 3G, Sector-77. Noida (Applicants) Vs State of Uttar Pradesh & Ors 

(Respondents) the status report received from SDM, Dadri, Gautam Budh Nagar is submitted for 

your kind perusal and necessary action please. The SDM, Dadri, Gautam Budh Nagar has sent 

letter no. 78/SDM-Dadri/2020-21 dated 14.12.2020 (Copy enclosed) to this office regarding the 

above matter. 

Enclosure:-As above. 

Yours Sincerely 

(Praveen Kumar) 
Regional Officer 

UP Pollution Control Board, Noida 

E-Mail-ro_noida@uppcb.com 

Capy to: 
1. The Chairman/Member, U.P. NGT, Over Sight Committee for information and necessary 

action please. 
2. District Magistrate, Gautam Budh Nagar for information please. 
3. Member Secretory, U.P. Pollution Control Board, Lucknow for information. 
4. Shri Pradeep Misra. Advocate, Hon'ble Supreme Court/ NGT, New Delhi for perusal and 

necessary action please. 
5. Chief Law Officer. U.P. Pollution Control Board, Lucknow for information. 
6. Chief Environmental Officer, Circle-l, U.P. Pollution Control Board. Lucknow for 

information. 

Regional Officer 

e ratora -12/1, HCER-1, TYS1-201301 7 H0: 0120-4974552 

FOAT TC-12V, f a, MAÅ 7TR, TTTG 226010 

Wohsite- www.uppcb.com, e-mail: ro noida@uppcb.com 



Court No.-32 
Case:- WRIT -C No. - 7712 of 2020 

Petitioner : Perfect Prop Build (P) Limited Through Its 

Authorised Signatory 
Respondent:- State Of U.P. Dept. Of Env. Forest And Climate 

Change Through Its Principal Secretary And 2 Others 

Counsel for Petitioner:- Siddharth Singhal 
Counsel for Respondent C.S.C., Hari Nath Tripathi 

Hon'ble Shashi Kant Gupta.. 
Hon'ble Sanjay Kumar Pachori.J 
In pursuance of the order dated 3.3.2020, the Uttar Pradesh 
Polluion Control Board was granted three weeks time to file its 

report in the form of an affidavit on or before the next date of 

isting stating its response to the specific allegations made in the 

writ petition. 

Since no affidavit was filed by the Uttar Pradesh Pollution 
Control Board, this Court by its order dated 15.6.2020 had 
granted six weeks further time for filing counter affidavit. 

Despite specific order passed by this Court, no counter affidavit 
has yet been filed by the respondent-Uttar Pradesh Pollution 
Control Board. 

Learned counsel for the petitioner states that instead of filing an 
affidavit, the respondents are pressing for recovery. 

As prayed by learned counsel for the respondent-Uttar Pradesh Pollution Control Board three weeks and no more time is granted to file counter affidavit. 

The petitioner will have two week's time thereafter for filing rejoinder affidavit. 

List thereafter. 

Till the next date of listing, no coercive measures shall be taken against the petitioner. 

Order Date:-21.9.2020 
Ishan 



/ TIOCTOHO--ZTTÅ/2020-21 
fHi:/feHR, 2020 

07.08.2020 gT FTT I 

HETC 

riOETO-TosiOVHO(o) /2020 fATE 14.12.2020, 3TYat t Htera E ol kH 

/1, H0-01, YST T Y7 HTT T7 3i773,28,50,000/- 0 T4TETR 74 Ao YRTR 

TYTS TofÃO, YAT-TTR T0-3 t, FrER-77, HYST TTT g T6ia GTERI H 

afafefa- 
1. fore HETE4 taHgaTR FTGR T 

2 377 fTATeATëi (o) HElG4 TATgETTR 7 34coATI 
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